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CP No.210/ALD/2017

Sh. Anshul Kumar Singhal alongwith Sh. Chandan Agarwal for the petitioner
counsel. The present case is filed as a fresh case under Section 252(3) of the
Companies Act of 2013. The petitioner is directed to issue a notice to the Registrar

Companies alongwith a copy of this petition.

The Registry meanwhile is directed to make scrutiny of this case and to

furnish its report.

The matter to be listed on 6" February, 2018.
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Dated:29.12.2017 H.P. Chaturvedi,
Member (Judicial)
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